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ACT No. XX OF 1879. 

fReceiz;ed the assent qf the Governor GeneraZ on the 14th 
Novertber., 1879). 

An Act to provide for the better prevention of 
Glanders and Farcy among Horses. 

WHER.EAS it is expedient to provide for the better 
prevention of glanders and farcy among horses ; 

It is hereby enacted as follows :- 
1. This Act may be called "The Glanders and 

Farcy Act, 1879 " : 
It extends to the whole of British Ipdia, except 

the territories respectively administered by the Gov- 
ernor of Fort St. George in Council, the Governor of 
Bombay in Council and the Lieutenant-Governor of 
Bengal ; - 

and it shall come into force at once. 
2. I n  this Act, unless there is something repug- 

nant in the subject or context,- 
" horse " includes also ponies, asses, mules and 

jennets : 
" diseased " means affected mith glanders or farcy. 
3. The Local Goveimment may, by notification in 

the official Gazette, apply this Act, or any provision of 
this Act, to any local area, to be specified in such noti- 
fication, within the territories administered by it, and 
may in like manner amend or cancel any such noti- 
fication. 

4. When this Act has been so applied to any local 
arm, the Local Government may, by notification in 
the official Gazette, appoint either by name or by 

virtue 
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Gluilzders and Farcy. 

virtue of their office such persons as it thiuks fit to be 
Inspectors under this Act and to exercise and perform, 
tvitlzin the whole of such local area or such portions 
thereof as it may from time to time prescribe, the 
powers conferred and the duties imposed by this Act 

:, 

on such officers. 
Every person so appointed may be suspeacled or 

dismissccl by the Local Government which appointed 

5. TilTitliin the local limits for which he is so 
appointecl, any such Inspector mtly seize any horse 
which he has reason to believe, fro111 personal know- 
ledge or from information given by any person and 
taken dowli in writing, is diseased. 

8. If such Surgeon certifies in writing that such 
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1879.1 Glathde~s and i?u~cy. 

Local Government may from time to time by rule 
prescribe, clestroyed. 

On the failure or neglect of such owner or otliel- 
person to comply with such notice within a reasonable 
time, the Inspector shall cause such builcling, shecl, 
place or lines to be disinfectecl, ancl such fittings or 
other things to be clestroyed, and the expense (if any) 
thereby incurrecl may be recovered from such o.rr7ner 
or other person as if it were a fine. 

10. The owner or any person in charge of a Owner or 
person in diseased horse shall give i~mneclinte information of darge of dir- 

such horse being cliseased to the hspector or to some eased horse 
officer of Police. to  give no- 

tice. 
11. No 13erson in charge of any horse which has Prohibition 

been in the same field, budding or place or in coiltact against re- 
moval, with- with a diseased horse shall move such lioyse, except out license, 

i n  good faith for t l ~ c  purpose of preventing illfectioll of horse 
-which has or under a license to be granted by the Inspector and been 

subject to the conditions of such license. diseased 
horse. 

12. Any Inspector who, without reasonable ground Vexatious 
of suspicion, enters or searches any field, building or ::::Fls and 
other place, or vexatiously and unnecessarily seizes or seizures. 
detains any horse on the pretence that it is cliseasecl, 
shall be punished wit11 imprisonment for a term which 
may extend to six months, or with fine which may 
extend to Jive hundred rupees, or wit11 both. 

No pTosecution under this section shall be insti- 
tuted after the expiry of three months from the date 
on nrliich tlle offence has been comruittecl. 

13. Any person who refuses or neglects to com131y Penalty for 
with any notice issued by the Inspector ~ulder secfion :zg , :$b  
nine, or who moves any horse in contravention of notice under 

section eleven, shall bc punisl~ed with imprisonnlent E,C:;;;; 

which may extencl to one month, or wit11 fine ~vliicli llorse ,,,. 
may extencl to fifty rupees, or nrith both. trary to see- 

tion 11. 
14. The Local Goverilrneiit may, fro111 time to Power to 

time, make rules, consistent with this Act,- malie rules. 

(a) for rcgulati~lg entries and scarcbes by Bn- 
spectors L I ~ C ~ C ~  tlijs Act ; 

( b )  f0Y 
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